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Applicants have s t at e c on oath that they

are the sons of railway employees who did not

participate in the railway strike and are

considered as Loyal workers.

2 • Heard Shri Rake s h Verma, Lea r ns d counse 1

for the applic ants.

3 • The case of the pe ti ti one rs is that they

are the children of Railway Employees who did not

participate in the Railway Strike of 1974 and

were assured certain concessions including special

consideration in respect of the children for

appointment in the hai Luays , The petition:; rs

contend that after attaining the majority they

have applied for being granted concession of

appointment under the r-a.i Luay s but the same has not

been considered so far.
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4. The Learned couns e 1 f or the pe ti ti one rs

has_drawn our attention to representation dated

28.5.94 at Annexure-X.

5. We are of the view that at this stage,

it will be sufficient to give a direction to the

respondents that the said representation dated

28.5.94 (Annexure-X) be considered and disposed

of by a reasoned and speaking order within a

pe rd od of 3 months from the date of communication

of this order. The petition is disposed of at the

admission stage with the above direction.

The re wi 11 be no order as to costs.
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